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I have this - ‘day of - 198 , ) examined

the record and compared the entries on this sheet with the papers on the rec
corrections and certify that the paper correspond with the general index, that they bear Court-fee stamps

of the aggregate value of Rs, that all order have been carried out, and that the zecord is complete and
in order up to the date of the certificate S ' :

ord. Ihave made all necessary
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have this day of .~ 198 , © examined

papérs on the record. -I have made all neces-
sary corréctions and certify that the paper correspond with the general index, that they bear Court-fee
that all orders have been carried out, and that the record is
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terus and condition for their recruituent hav
Deen giveu inﬁrhe said circular,4 true copy
ofi;he,afore-saié circular is being filied
herewith as anuexure no,1 to: thisjwrit petition
In persuance'of the afore said pi?cular
annexure no,* the g titioner aloug with
others had voluaiteercd hiuseif FOT Tre.ru'v e.o
.iu Aruy Postal éervice and accordingliy was
directed by opposite party uo.2 to report
himself to attend 3,R,0,Iucl Know on 11,1,1584
at 8,00 hrs for his medical ex&mination,m |
true copy of t he said order is being filed
herewith as auuesure 10.2 to_this writ petitiou,
The petitiouner had complied* rith t he orders and

reported hiuself for wedical exawination where
he was declared successful/and wedically fit,
‘
f
The Senior superi ntenaent Post OffleS

Faizabad opposite party no 2 had held a prescribed
/
test for Group'Dh! caare,of'the vo¢unters for

recruitwent eAcxu31ve¢%ﬁ‘or service iu 4r.gy

Postal oervices on 2y.2,1vs4,The petitiouer
who had every requisiy qualifications aud

illegibility.for the said post had appeared
Tuthe afore said test ou 2.2, 1vod aud 5=

the suid test nis rohl .u.oer vas g

“

4, That the pethtiouer had qualified the

aforensaid test and declared successiul 1.1
‘Bhe recruituent i aruy gostal service, -
Accordingly the petitioner was recruited Ny the

Army on the post of Sep /packer,

5. That the petitioner had under goue to
prescribed *dlatary training as required. under
Tules and terws of “rmy postal Services a.ud
after c cupleting his training successfuliy he
¢\%mmmmt&a)ﬂ.-xa»mnwzawvi1My By ““5‘ZL

"®sjposted 1u farvard area to discharge his 7

iLice
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RESPONUNT T
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Scrial . ' "nicf Ovder, Menticning Referemce How complied
ndmogr i7 nevcssary : ' with anddate

cf order S . . ' of compliance -
and date ) ‘ =

e e

N i Mz, D.K.Agrawal, J.M.
o~ (;,/)% . : :
30/10/89 None appears for the partiés. List this
case on 1=1-90 f rder '
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Hon'ble Mr. Justice U.,C.Srivastava- V.C.
Hon'ble Mr, K. Cbayya « A.M,

, learned counsel for the tz.f_e';sbénéeﬁts
Shri D. Chandra states that the applicant
ha%ffgstored in service in the A;E? Postal

‘Service and thus this application has become

infructuouse This application has been moved
by the respondent sdpported with an affidavit
on 10.9.90. Accordingly this &pplication is

issed @s it ha@s become infructuous.

[M/

v.C.
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" In the Hon'ble ngh Court of) Judlcature at Allahabad

I cknow 1?’ench Tucknow,

ok N

- S
. > . ~ Writ Petition N)./\ of 1985
Mahendra Pratap 8ingh.... . vive . J..Petitioner
versus '

Govt,of India through the Director
General Post and Telegraph luev Delhi °

L

and anothers,... L eees ,,,,Opp parties
S Ingex |
- Sl No, Deéscription oi'_ﬁ.pel“s,w - pages —
' ' ' - . | _ D 1o
/ ({\5/7 1,  Writ Petition | .
/ / 2, Annexure no 1 ’ . 1%~ 1407
. L true copy of the circular, §
3e  Annexure no,2 - 5= 16

true eopy of t he order
for megicale xamination,

, 4, Annexure no,3 ;
AL photostate copy of the
arder dated 283-1085,
LA . 5 e | Affidavit \ : ‘ i8- 19
6. Vakalatnama e
a ., 7
“‘\-’:»} ' e B - v P e fr‘ 7.; .7‘ - ’7 . ,‘ cr e »va <
Iucknow Dated - ( D,P Dvi%
L c?l’ - Advocéte .
3 \Q, ~J. Counsel for. the petitiouer
Z - |

7
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T the Hdu'bDie High uourt of Judicabure ot awienabad

Incknow Bemch, lucknow.

’

(;

writ Petition o, of 1565

L Y 3

;zheudras Pratap Singh aged about 25 years son
of sri Rauw Sukh Singh resident of vililage walapuT
post Khapra Deeh Police Station Haidergan)

: . . . s b e ae
pargana Haiderganj Tahsil blkapur,Dlstrlut Paigzabad.

w4

Petitionelr

@ ¢ b v

versus . -

1 Government of Indiec th?Oﬂéh-?helfiYECtGT
*Generali rost & Telegraph Lev Delhi,

T e

o

’ ' . : . T - E ‘"’*"‘D
2, 8enior Superintendent'of post Ufflces??alb& ad,

pDivision Faizabad. | )

Y~ T

-

ATy corice Centie Kauptee
3 Gomwandant , AT uy postal Service Centre 'awp )
A.P.O,

Rree o

4 8ri M, L, Kureel Senior superintendent of Post
s * oy . . . T 2, -
Offices,Faizaba&'DlVlSlon.balaabaa.

SR ¥ o} o T o arties

A
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Writ Petition Under Article 226

e

of t he Constitution of India,

s T AN IR W

The pétitioner most respectfuliy begs to state

% as under:

1, - The petiticner is a youug man of 25 years
of age;He is a Graduate and 1is enjoying a seund
health, ~ ‘ ’

2. That the petitioner after beiug selected,,

was appointed as Extra Depart.ueutal Hunuer at

Dahema District Faizabad w.e.f, 14.2,1982,

3, That the Army postal Service record Office
Kamptee A,P,0,had issued a circular'iﬁtimatingfgm/
the requirements of the personals to be recruited

o . o % -
for Army postal Services in different cadres?ﬁﬁe -
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duties as Sep/p--n€l,

6. That during his service in Army
postal services his work and\CGHducﬁ reuained
satisfactory aud up to the iark, There has
beeu 10 ccuplaiht whdt'sé ever aga;gst his

work end couduct frouLi auy COTuLer.

7. That the SeniloT Superintendeut Eost
offices Ealzabad opposite party 1o .2 Sri hureel
had sent a letter to the COmmdhdant AT uy pOSuGL
service centre kauptee A,PQO&0p9051te party

ne. for re-calling and discharging'the
p¢1t¢oner frow Aruy postal Services and accordiugly

the opposite nart« no.3 had dlSCﬂuf”ed the -

'peuL;lOner vide ulscharwe and sovement order

dated 2.3.1985 before coup letion of 1n1t¢u¢_
“terus of.engagement and had-dlrected'to report
te opposite party no.2 on expiry of leave, for
duty.A photostate copy of the dlsciarge order

is being filed herevwith 85 LARDEXULE 103 to
this writ petition, |

8. That the post onwhich the petiticner,

was rec uited in druy postal Services is still
O—'JQQ,QI {

Hoeiat the same was neither abolishgd nor

ceased to exists in any other .wanuer, Further
there'has been 1o other exteuygeucies ou
adiinistrative gfouads which umy 1n any wey
warranted for disdharge of t he petitioner
from srmy postal Services and as such there

had been absoiutely no occasicn for the
opposite party no,2 to send a letter to
opposite party no,3 requesting for‘discharge

of thejp titioner frow 4rmy postal Services,

e
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9. - That so wsiy other cundidutes who were

Y -
recruited like the  titioner for Army postal

services they have uot been re-calied and discharged

and they -are still continuing as such,

19,  That the petitioner's discharge frox

Army postal Services has beeu ocutured only <-

of the Letber of she gpggg;ce pal vy
no .2 requestlng for re~calling and discharge
of the pet1+1oner who had absclubely no occasioi
for sending such letter to opposite party 0.3,

12 ~ That Sri Fﬁreei who is at present pested
“ | Y _{_‘D (3
8 uenlor Superlntendext Post Cffices

vand w rking a o
Faizabad has prejudice withthe petitioner

n to hiu and due to this only

w8 .

feasuns best know

pregudlce and’ malaflde'intention of »ri nureel
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wwth no fault of his own.

12,  That the petitioner as per direction
in the discharge order had presented a jodiiing
report on 2¢,4.85 after the expiry of his

sanctioned leave from 4PS,

13,  _fhat the petitioner had also approached

{

\

~his application sent by reg stered post on 2u‘ .85

but the above authority too had not been pleased
to givey any relief;ﬁ%’géljd&mﬁ,m_{k

14,  That the petitioner had been selected

and vas working on group'D’ post in 4rmy postal
services and he has been re-calied bﬁ opposite
party no,2 even before coupietion of his initial

.terms of engagement and as such he is entitied

o oy o2 4 . i 2 5- g |
to get his post here in civil unit on the said
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pOSu of gfoup'D’ i,e class IVth but due to
personal pTGJUdlce of the present 1ncumbent
working on the post of senlor superlntendeut

'postgﬁ offices Falzabad , the petlt“OneT is
it_Leo.ment and he has

being deprived of his ent

been pub out'of his enpioyment, !

t

L That the petltloner had dsked the

officé of ‘the opposite party no.2 uo supply & copy
of the letter which was sent to QQpOSlte party

. . [ E .JI, S 03 e | ..::;‘_,1::1’1 R
no.3 requestiug rorthe PQFLt;VyeT re~c o

i ,
oy - [P 3 1 -‘_‘ P ces -L’.'\:Lt
AN end discharging from Iy postadl berv;

) the said offlce had totally refused to supply
the said copy to the petluloner,[

In the present case the pétitioner is

mainly aggrieved by t he re-caljﬂng order of-

the opposite party no,2 and cn'the consequence

there of the discharge order. apnexure no,3

has been paSéed. f

by g 16. That/since the office of;the 5ppositc
‘party no,Z had refused to suppiy the copy of
the re-callﬂng order it could not be possible

to file the same before this tan‘ble Court

2

along with this vrlt gztltLGm

 }//19 - That our present govefnuent of India

v
B had a defenite policy to prov1ac the emplovuent

L ;gjv to the 1ileg1b¢e cardidates fPOm amongst the

citizen of India but th@ Opnoolte party

no,2 having belng 1nf1uenced wltb

nrejudlce ‘had put the Detltlo

his personal

ner out of enrp .LOJul.eut

illegaliy by re~calding hlm from the Army postal

Servi Ve
I'vice even before completloq of initial tern

of engagcment and further 1u3p1ue of severai

. 4 . VI‘G ueste
Hﬁ"{ﬁm fzle quest he is not pefuﬂ_ttlnﬁ the petitioner to

work on the post of Class inh services Group

QH~M*P4#%ﬁﬂyghﬁhg‘k~&-re

iDF
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On which post he was working and vas discharged

from &ruy Postal Service ont he request of

- opposite party no, ‘s, Thus the opposite party no,2

has acted 131ega11wz1nd even against the

specific governuent policy.

8, That since the petiticner is now going

to become over age for governuent service and

" he has no other Leans to earn his 1ivelihcod

M.Aﬂf"'

through'whlch he can meet his both t he endsAan

also to maintain his faily,the petitiouer

has been putto & great hol dship vy pubttivg hill

out of enmloymentt

19, ~ That having being aggrieved with the
orders passed by opposite party nos.2 and 3

and being left with xo other alternative,efficacious

and adaquate rcmedyt;he petiticmner is Llllng

thig writ petiticn on the following amongst
other: '

’

GROUNDS

I) Because the order passed by opposite
party no.2 and 3 is wholly illegal and agaiiist

the policy of the Governient as well,

Z;} leeCausg after béiﬂg successfull in

the prescribed test sponsored by opposite party
no,.2 the e titioner was‘£GCruited for Aruwy postal
Services and he hdd under gone to>pres¢ribed

bagic iMilitary training as requiréd under rules

in terwy of Army postal Service vwhich was & very
hard training and also a huge government finance

was involved in the said tra ning.

11I) Because the petitioner had completed

the basic #“ilitary training successfully and
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B for sending such letter to Opposite party

|
|
i
{
!

=7=

~after passing out parade he was deputed to work

on the post of Sepfpacker infarward area on

_18 9.84 and as such the petitioner! s recalliing

and discharge order from drmy postal Services

even before completion of initial térms of

engagement was neither warranted 1n‘an3 manuner

nor it was required int he interest pf‘Puollc,
: LT R oL,

i
l

IV Because the post on which the

peultloner was recruited in Army postal services
W RS DML,
is Stlli #&e&aﬁéand the same was nelnher abelishcd

Z.'—
nor ceased to exist in any other uanner Fhrther

there has been no other extemgenclies Ou
adzinistrative grounds which ‘may in any way

warranted for discharge of the petltloner from
Army postal Service and as such tnerezhaa been

absclutely no occasion for t.he oPposiﬁe party no,2

Lo send a letter to opposite party n@i3 |
requesting for discharge of the pititioner

from Army postal services. ]

-~

vy Because so many onher candlaates who

 were .recruited like t he petitioner ;or\Army

postal services they have not been re-\alled

and discharged and t hey are still contfnulng
as such, | |
¥I; Because the petltloner S dlscnarge

. fro “ . ‘
. m Army postal services has been occufed only

on the basis of t he 1etter of'the oppos1te party
no.2 requestln fcr re= ‘ l

g calimg 24 discharge
of1:he e titioner,vho hag absolutely no occa31on

no.3,

—
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VII) - Because Sri Kureel who is at

pfééent;poéted'and'working as Senior

Supe rintendent post Cffices Faizabad has

pregudlce with the ﬁatltioner the reasons

best knowm to him and due to this only prejudice
and malafide intention of Srikureel the

petitioner has been put out of the emp loyment

i th no fault of his owl.

CVIII) Because tpe‘gititioner_had been

selected an& vas working on group 'D!' post in
Army postal services and ne has been re-cailed
by opposite party no,2 even before completion

of his initial terms'of engagement and as

" such he is entitled to get his post here in

civil unit on the said pos£ of group 'D' 1,e,
class IVth but due to personal prejudiéé of

the présent incumbent working on the post of |
senior superintendent postaé}5§fices43aizabad the
petiticner is being deprived of his eﬂtitlementA

and he has been put out of employment.

- IX)  Because the opposite party no.2 is |

acting illegally f or not providing the

‘duty of group 'D'.class IVth Services to the

petitioner on presenting the joining report

before him after discharge order given to him

by opposite party no,3,

Vherefore, it is most respectfuliy

prayed that this Hon'ble Court may kindly be |

Pleased to:

a) issue writ order or direction int he

nature,of mandams commanding the opposite party

D5,2 to produce the original order re-calling



) issue writ order or directicn‘in

£
A
= IZ&}

1 g%iy

the patitionef from 4,P,8.and also the

-0 -

letter sent to the oﬁposite party no,3

. A
~ intimating the same i,e,requesting f@r the

petiticner's recalling and discharge from the

ApS,before this Hon'ble Court for perusal

1

| ' !
b) = dissue a writ order or direction

\1n1;be nature of certlorarl quashlng‘the

discharge order dated 29,5,1085 passed by
OppOSlte party.no,3 ongbhe basis of t he
re-calling order and 1ett@r'sént to hﬁm

by opposite party no,2 the,senior sup%rintendent
post offices Faizabad,contained in annexure 1no,3.
¢) issue writ ofder or direction %n

the nature of certiorari gquashing the:re-célling
order passed by opposite party no.R the senior
superiﬁténdent post bffices Faizabad #n

respect of re-=calling the ﬁagitioner #rom

Army postal service, : .

the nature of mandamus commanding the'
opposite narty no.,2 to restore the services
of pe titioner in Army postal scrvice-énd

in the'alterﬁativé the opposite party%no,z
senior superinfendent post offices Faizabag
may be commanded to allow t he petition%r&sk;‘

to work as class IVth employee in grcﬁL'D'

- under his controle from the date the |

| Z i 1

- pe titioner'# presented joining report before hiu,

| . |
e) issue any other order writ or direction
uhlchﬁthls Hon'ble Court may deem fit under

£he c1rcumstance of t he present case and iu
‘ /
the interest of Jjustice as well, '

'

1 ' v

' ~

I '



v

¥
u :ifj
\‘I /
- |

£} award the cost of the patition to the

peultloner against the opposite paltles

Lucknow uated

e ( b,P levedl)
2.5 -4

vocate

Ceunsel for t he * titioner

Note: The;e~is no deffect 1nt;he;present

" writ e tition, N 9

Incknov Dated ~ Counsel for the petiticner

5. 9. 4% |

|
I
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in the Hon'bie High Court of Judicature at Allah&@bad
- " Lucknow ijencu anknowg'
Writ Petition uo, of 1985
Hahendra Pratap Singh.... .;., ,,,,Retitioner
' | :  versus
Govt.of India throught:hg‘Director
General Post and Telegra?h'ﬁew Delhi

and. anothersoo‘oo;wooocoo - sssease .'...Gpp‘parties

Annexure do. 1

COpyﬁ o ‘ -
. Army postal Service fecord
Office hampteeAPO
Rec/FF Ir 1109 /R1g .22 ﬁov.'“az .
Recruitment of Group 'C' and Group'D' Officials
to 4PS. T
_ Biry

Please refer to DG's Opecial blrcuiar mo 44
dated 22 Oct'?? and our letters of even no.dated
06 June 83, 22 Aug 83
2,It is observed that Postal authorities are
unable to sponser all desirious candidates for

denutaticn to 4PS due to limited time avaiiabE to

v

»'them to complete ‘enrolement formalities ,This has
e

7 resu¢ted in over all snortage of manpower in 4pS

 7whicn is mainly manned by P&T deputationists,

3. To overcome the above dlfilcultles?lt has
nov been decided that P&T authorities mayciepﬁte
volunteers Grlup'C ' and Group 'D' officiais |
1nc]uding ID Officials as and when,uhey are
available without waiting for t he detailment

letter £ rom Officervincharge flecords Army Postal

‘Service Corps,The volunteers will be directed to

Branch récruiting of fices as and when required on
fixing the date and time of their medical

examination,Candidates found fit will be sent to



| N
o R {
4pS Centre,Kamptee AP0 for further action, ,
4, 'The following points will be kept in view
while directing the volunteers to BiOs for

enrolement :-

(a) B iny‘vulunteers below 4d,preferab1y 35 years
of age will be relieved for enrclement, |

(b)  Applications in Form at appendix 'D' DG's
special Circular ibid in respect of candidates
enrolled will be forwarded to this office duly
completed in all respects,

(c) Individualslwill carry with them au

éttested‘COPy of First page entries of their

service book and also tvo copies of the orders

directing them to t he lecruiting officer, One copy

of the relieving cr&er;will however,be brought to

' 4pS Centre for attaching with their T4 claius,

(a) Candidates will be directed to BRUS on
convenient dates,in consulbtations witht he
Recruiting Officer,

(e) After final fedical Examination and
enrolement by BROs no candidates vill be
perimitted to join their civil duties,

(£) Candidates against whom disciplinary
action/case is pending or one is contemplated
should not be despatched to APS Centre,kamptee,
(g)  The minimun educationél'qﬁalification in
case Of;GPéUp'C' foiciéls,is_ﬁatricuiate or
equivalent, o |

(h) Clerical staff from non-postal/ﬁﬁs wings
Such¢as"Telegréphs Telephones should have'passed
confirmation éaninétiongThey must preferanly
graduates, in case of Natriculates»they should have
adequate t§ping sPeed;

() ClassAOfficer/ﬂfficialsof test categories

are only eligible for enrolement in 4P3,0fficials

Of Othe 4 “.l ‘ . :
T categories such as POStman,Mailguards,



% 5
‘. | T3 ) v

| . | Daftry,Namadars Césh/ﬂail'ﬁverseers etc,are, \U\
horeverﬁnot eligible for enrolment as they

are above packers grade, |
(&) ED ewplioyees of all categories{ on any
éépacity} will be deputed in aécordahce'

follovi ng procedure:-

(aa} They should be ablé to perfofm the

duties of Class IV officials(Packers),

(bb) Théy éhauld‘ﬁCt'be in.sﬁate of indebtuess

or should have more than one wife living,

) (ce} Disbursing Cfficer of such ¥D Officials will
Y intimate tothe Assistant Chief Accounts Officer
Inchargg,ﬂﬁs ﬁccéunts Section 0/0 Director of
iccounts(Postal) Hagpuf-éédggl AP0 full particulars
of recoveries,if any,to be ma de from the [
officials,

5. In view of the above pleése issue instructidls

to t he Divisional Heads under your controi to enrole
maxiaun number of Group 'C' and 'D' officials to

wipe out t he huge'deficiéhcy in the Gorps.%his
Jetter will be hand over onrelief,

- Yours faithfully,

sa/-
{Tilak Hajj
t,0ol, .
- Officer Incharge,
Copy to:-
-~ : 1.]33 P&T I_&iex,; Bej—hi"lioo'(}i

2,Army postal Directorate C/o 56 4PO,
3,A11 Dps APS Commands ”
4,iPS Centre,Kamptee APO

5.P and T.ﬁdm'Cell 0/6 ip8 Centre,Kamptee APO

PHYSICAL FITNESS, Gorkhas/Assammese, 411 other classes

L

Height ' i52cms, 157 cus.
Veight 50 kg, 50 kg.
| . Chest 77 cus, 77 eas

—
v



&
=

. | | | o &/

PO . _ | . | st/ /u;‘ | \V/Qg/
| R o o

o B~1/18/CC ‘Dated at Falzabad-224001 the 23 12, 1983

‘ | CoPy forwarded for information and vwide

- nub3101t” among all the officials ﬂnclualug E,D,

‘ Employees = |
1,A11 the PI g/b”ﬂé/oDI's/Du/Branck Postmasters
and Secretaries of'uecognlsed Unions in the
pivison,They w i1l please collect the 4pplications
6ft.he reluctant officiais and send this of fice
) atonce, - } |
- . é) A1l B,p,.ifs in the In,
ye = )

N - | sa/, ‘Lleg%ble
. ' 3r, bUde or post Cffices,
Balzabag JlVLSlOH

- True copy

L
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In the Hon'ble High Court of Judicature at Allahabad

Imcknow Bench, Lucknow,

Urit Petivion wo, of 1985

rahendra Pratap Singh,., ved ... Petitioner

versus

!

Govt,of India through the Director
General Post and Telegraph mew Delhi
and anothers,,.., seeee  eesOpp.parties

Anne}mre 5O 2

Office of the ur wupdb of Post Offices, aalaabad

Divison, |

Memo ¥o,B-1/18/CC Dated at Faizabad-2240cl,the 7,1,84
The fcllawing;can&idates"who have voluyt@er

himself for iPS are hereby directed to report

theméelves to attend 10 Iucknow on 11,1,04 at

O.uo Hrs for'pneir ﬂedic;j.e;guig¢tiug.

1_unri Qau Hshun “aurya P A, Faigzabag H,0, .

2,8 Jai Kuumar 5ingh P, A Faizabéd 5,0,

3;';.—“{8.\71 sarain Rai 0 oA T}:4.V_ L, UfPice »‘*alzabad

4." Fateh Bahadur Sriwastava P.4,(RIP) Fajzabad 0,
5.1 ﬁa;endra Vikram 3ingh - . =do-~

lé iV 1
6. uahablf _ _ -donaahanvlrgang,
N | : - Faizabag

H,B,Priyadarshi P,AGBTP,Akbargur ﬂ.O,
Parmatmadin Péndey‘ﬁﬂb$ Randl Samiti Jv zabag,
Janardan P4, Hisra ?“A Naka iwgaffra ralzabad
Bhoon Barain “ingh “Di haldargang

11,“ haV1ndra Lath iandey:mDrP Pura,

12,5 Sheo ‘ahai wlngh IDrP ,Chirra HOhdéur,

‘13‘5 Bajrangi_Pd,EDHPnkbtiQagh Faiéabad.

14." Ganga Pd,Singh - IDA, Gopalpur

15, sahendra Prata§'3ingh“EDH Daheua,

'16," Ram Prag Verma LDDA Pura

I Ghanshyam“ﬁubeyVMSDA.@hiti.

18, fwarjit «dshra HDMP,“aibagh&
19." Vijai fuiar randey IDDA Shahganj

2U . 4] K:ar aim \,hand SP j"ls ;d“Okha‘v an,



\r)’\

/“‘f;\

Hﬁa

gl

((

~2- PR Q‘\/ AN
“he E,E,»Candidatets .are required to get

thezﬁselveé reiieved by _pfqviding suitab le and eligibk

substitute at their place,

8d/~ Illegible
ng,Supdt UL Post Uffices,
Fajzabad Divison,

Copy to:~

1% 411 the candidates concerned.

2 411 the Pl /PPus foDat s pE LS uo.;,cer;;éd.

LUT o PTolgloe Teliel of the cadidates aud
directing {:o them to proceed for medical
examination to “RO Iucknow withiu @ ae,

3 The DQMD,RPS?E',‘Q&Central Coginaud U/o 56 U,
4'The B,R,0, ﬁucknqy;

5;5hri.vbJ3L@shra 7P 35 FPOJCO 56 420,

6=7 0/C.&Spare,

True copy
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Tn the Hon'ble

High Court of Judicature at Allahabad

Iucknow Dench, lucknow.

Writ Petition Mo, of 1985

thendrazPratap'éingh,.,., cesss . .c.Fetitioner

. versus

Govt,of India throught he Director

General_éost and Telegraph'ﬂew)ﬂelhi
"000'; 00'0'0 ooOpp-pa‘rtieS

and anotherS.ececees
' Annexure No.:gi.“
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In the an'ble ngh Court of Judicature at Allahabad

" Iucknow Dench Iucknovw,

-

Writ Petition No, . of 1985
< ; ,j]5 Mahend;a Pratap Singh.... e ...2etitioner

versus

Government of Indiat hroughthe Director
- General Post and Telegraph kew Delhi and

amthersoi.o.ooo - 0«;..0. .-....Oppoparties

Af€igavit
I, the deponent ﬁéhendra Pratap Singh aged

about 25 years son of Sri Ram Sukh Singh

resident of village Halapur Post Khapra Deeh

SN

Police Stationn Haiderganj Pargana Haiderganj
Tahsil Bikapur District Faizabad,do hereby

solomnly affirmed and state on .ocath as under:

1, That the deponent is the petitioner in
the above nobed writ pe tition and as such he is

fully conversant withthe £ acts deposed in the

accompanying writ pe.tition and in this affidavit,

2, That'the contents of paras 1,2,3,4,5,6,

7 8,»,¢O i1,12,13,14,135, 16 1? and 18 of the
accompanying writ petition are true to my own

* 5

knovledge, -

ﬂﬁm@ , 7 ) | c§nt;1....,2
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3, " That the annexure nos 1,2 are true
copies and those of ammexure no,3 is photostate

copy which are issued by the competent authorities,

Pz van Ay

Iucknow Dated R6 8 g Deponent

Verification

I,the abovenamed deponent do hereby verify

that the contents of paras 1,2 and 3 of the

- affigavit are true to my own khowledge, ko part

of it is false and nothing material has beenr

concealed,So help me God..

Hi Y /7/4/@7;
Tucknow Dated 2{ »87/5) Deponent
‘T identify t he deponent who ‘has signed

 before me. ’ @ bﬁ&ﬁ/
(_M L. kmmn@ 1erk)

of Sri D,P.Dwivedi Advooate

Solomnly affirme before me on Xg/(f’gs

ate?35 a.u/p % by shri Melede Qw'%j{ N

deponent who is identified by Shri M L. Kwevj“ﬁ [/0) 0 {0@0
I have satisfied myself by examining the

deponent t-hat he has understood t he contents of

this afficavit which has been read out and

expla ined. by me, gy
(RAGﬁQ‘-PA‘L
OaTH C/-1°
P[l R SR
Lu&.
o, [ / 3
“Wam ,}L _?éw Y
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IN THE COURT OF CENTRAL ADMINISTBATIVL TBIBUML M ALLS
CIRCUIT BENCH, LUCKNOW, Lo
e | Union of India & Others. Applicant/
R Opp.Parties 1 & " ¢
T . )
... -APPLICATION FOR DISMISSAL , )
T.A.No.1931/87(T)

(Writ Petition No.hS%/BS )

' - ) ' ) .
' M.P Smgh ..-...oo...o--oo.........3...\....'Petiticﬂer

/e Ve rsus

Union of India & OtheTrSceeccsscssorcene J.Opp.Parties.

eae ek R

TO,
Hon'ble Vice Chafman and his companion members of
' the aforesaid Tribunal. -
The appi jeation of the humbié applicant mo st

respectmlly showeth %=~
- . That full facts have been given in the accompanying

aff1davets
2, That from the facts and circumstences of the case a

' stated in the accompanying affidavit, it is expedis

-~’\;;, in the interest of justice that the said affidavit
/ ' may be taken on record.
3. That from the facts and cireunstanees indicated in
gz{ the accompanying affidavit, the writ petition file
;j by the petitioner in the Hon'ble High Court which
*;/,,( has been transferred by this- Hon'ble Trikunal and
U\ | . registered under T.A. No, \ﬂi’lﬂ /..of 19 97 has be

infructuous and may be dismissed with costs.

' WHEFEFORE, it is respectfully prayed that this
Hon'ble Tnbunal may’ be pleased to admit the accompanyin
affidavit and dismiss the petit:.on with cost as same has

became infructuous. ,
0 ). Qux

(DR,DINESH CHANDRA)
ADDL., STANDING COUNSEL

COUNSEL FOR RESPONDENT,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ALLAHABAD
CIRCUIT BENCH, LUCKNOW,

AFFIDAVIT ON BEFALF OF FESPONDENT NO.2,

. ';- 1"“‘%"'“‘%&
e A;{D/-,\vmm ;
1. : {DSTT ‘c:OURC “)’q JQ f

T.AWN0:1931/87(T)
(w.rﬁ.no.usué/sm

Union of India & OtheTSeesesesssssssnssevess Fespondent,

i

/‘”“{ | RRRREk
4 I..‘CO’.Q ‘.'OC)QP’CQQOQ .K'&'OQVOOO aged about /0{.0'.

years son of Shrioaé‘&acc;:ca? ooIoBoo z‘c@‘ooaocaoooooooco

.wg

esseT e e ?"oovo'-“o Y

L ........‘..........,......"‘.“.*.:.'..f;..'.
do heiéby solemnly affimm and state as under s~

1o That the deponent has read the writ petition filed

by Shri M.P.Singh in the Lucknow Eench of Hon'ble High Court
of Judicature at Alléhabad which has been transferred $o this
Hon'ble Tribunal for disposal and registered as Teho1931/87
(7). He has understood the contents of the writ petition

and is well convercent with the facts of the case deposed
hereinafte T,

© “im_ 2¢ Tt the petitioner has prayed for the following

(a) 1Issue a writ)order or directgon in the natu;te

of Mandamus Commanding the opposite party No.2

?&’J{}/ to produce the oeiginal order re-calling the

Contd. (X 2/'



(b)

(d)

(e) -

/2l | ;
pet:.tioner from A.P.u.and also the letter sent

to opposite Party No. 3 int:unating the same i,e.

xeq,uestmg for the petitione;'s recalling and
discharge from the' A.P.S., before this Hondble

Court for pemsal. o ’r

Issue a writ order or dlrectlon in the nature
of certlorari quashing the d:.scha:ge order dt.
2_9-2-5‘-’-1985 passed by the Opposite PargyNo.3 on

the basis of the :ce-‘-eallmg; order and letter

“sent to him by Gpposite' Pax:'ty No.2, the Senior

Superintendent of Post Offices, Faizabad

contained in Annemre-3.

]
|
Issue writ order or d:.rec’tion in the nature of

1
|
|

certlorari quashmg the :ce’-calling order passed

!
by Opposite Pargy No.2, the Senior Superinten-

dent of Post Offices, Fai:'aab_ad in respect of

|

m-calling the petltlone’r from Amy Postal
%

Se rvice'.‘

Issue writ or oxder or d‘irection in the nature

of mandamus commending the Opposite Party No.2

to restore the services of the petitioner in

Amy Postal Service in 1'The altemative the

Opposite Party No.2 Senior Superintendent of
Post Offices, Faizabad riaay be commanded to

! Contd. 0003'/'.



allow.tvhe petitioner tovw:lork as Class IV

A employee in Group'D-' under his control frm
the depe the petitioner p:i‘lcesented joining report
to him,

(e) Issue any other order, wzljit or direction which
this Hon'ble Court may deem fit wnder the
circumstances of the presefgt case & in the
interest of just.ice as welifz

() award cost of the petitionto the petiticner
| »against ___the opposite pe.rties*;’ | |
3¢ | That the petitioner was appo:inted% as Extre Department
Runner at Dahima, district Faizabad w.eia}fi? 1h;2;82¥*2?
W, That the petitioner volenteard hixl’:nself for Amy
Postal Service and was dlrected to ::eporil: to &emiting
Office, Lucknow on 11-1-8‘-!- vide the deponents Memo No.B—1/18/‘

\
cc/ dt.7-i-1-8*+f'." The applicant wa.s selected & appointed in

the Amy Postal Sexvice as Sepoy Packer.

l

De That la.ter on it came to the notice of the department

that only Gmup'D' officiats of the Depar?;ment were eligivle

lg

"“’o“’ o _ o
&‘ ep*iplment in Anny Postal Service as S?poy Packer and

sy wtﬁ
\  the, pét'itioner vas, therefore, recalled from the A.PeS. as
} -«"’

s ol J‘”he was not a Gmup'D' official. The petitioner was an

Extra Departmental Agenti |

6. That the above zestrietion wa.s howeve T, waived in

respect of the nine candidates including the applicant of
\

| W \ Contd.. 01"/"



%

/

AV o/
Faizabad Posta.l Division vide 1etter No.90t+13 R/1(Post)/APS
i5€% dt.9-6-87 issued 'by the Additional Directorate General
of Amy Postal Services (APSM) Quarter Master Generels
Branch,-ﬁnny Head f‘Quarl;ers, Nep Delhi.
7’; ‘That in compliance to the above letter of the Army
Head Qmarter the applicant was directed to attend the B.R.O.,
an}mow for ie-enm]ment and enwai'd dispatch to aﬁ.r.s.,
Centre Kamptee vide Memo'No.B—1/18/CC/Cor§/Loose dt.23-6-87
from the Senior Superintendent of Post Offices, Faizabad
Division, Faizabad, a photostat copy of vhich is being
filed as Annexure, R-;-1.
8*; That the services of the petitioner were thus restor-
ed in the Anny.Postal Service and the erder of re-ca.llihg
beea.me in;effective. | - N
9. That the greavence of the petitioner does not se rvive

any longer and the petition has became infructious and A>

liable to be dismissed with coSts;"i‘

, G
D e



-t VERIFICATIGN -
I, the above named deponent do hereby verify that
}_,, |

the contents of paras l of this affidavit

A —

are tme to my personal knowledge and those of parags 2 A4,

are believed by me to be tme based on records and as per

legal advise of my counsel. That nething material facts

has been concealed and no part of it is false, < Lnﬁpw-@«rﬁ-

Signed and verified this the /A  day of O%V(W

1990 within the court compount at I;uclmo;‘w;-

-
EPCNENT,

I identify the éeponent who
signed before me?#
‘!
I, " ]

ADVOCATE,
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7 Office of the r. Supdt.of Post Ofijuea,PmLza adinabﬁf7f

T . - .Faizabad=224001
Memo o N0.. D~1/18/CC/C0n/Looaa Intcd at Fniﬁmbud.tha 23;6»87

M St
In acco¢dance with Sena rnk Séwa Abhilekh Karyalaya .-
Arny Postal Scrvices record office Kamptec AsP.Oy:dte 15-6~87" '
2ni in complionce with Addl. Dbes GenehsB.M, letter No, 90413/
{/1 Par te-AP Se IG . dated: 9/6/87, the- £ollowing volunteerau
L., S Service & re hereby ordered to attend BaR.0s Lucknow:
inaediately for: their ro~enrolmunt and onward despatch to A.P Se
Cg“cre Kamptegs: 'y.‘ ,

Hz

Thege voluntcers will clearly understand thnt the{ will |
not clodm for re=trangfor to the parent deptte. t4ll such time

fhnz ara absocbed in Group 'D' posts in the Depit. on regulary
JA3L8e ) o

! The{ will not have any claim for Group 'D! posts in Civil*'
but also loose the post of E.Deds to which regular appointmcnt'ﬁ
would have otherwise been made in: the normal coursce

1) 8370805~L Ex.uep. Amarﬂeet Mishra. b/a

2) 8370806~N L Ghsn Shyam Dubey. V'

3) 8370807~ " Parmatmadeen Pondey’ .7

4y 8370800~Y " Janardan Prasgod Nuﬂkvq,

5)  8370810=W " Mahendra Prasad Slpgh
(6) 83708121 W Bajrongl Prgsad. v ff

7) . 8370815=pP - Ui Rodhey Raman Chaturvcd

G 8%70859~M o '“‘f an ‘Prag Verma\//

Charge regort should be submitted to all conccrned._ wff»

"l

db.of “Post Officcs;f'"

o zoda@ Diviaion.
(‘)l)v Lr, wﬁ‘ g

1-0) Voluntecrs concerncds The will please attxnd before  ,
B.R.OsLucknow fer re=enro 1cnt.

G) - The B.ReQ. Lucknow for n/a. -
10)  The P«MeGs,UsPeCircle Lucknow for 1n1nrmntion N/r
: to CeOe Noo Vig/8~PG/81+/1 A dated 1b4~4~87. -
11)  The ReDe Lucknow Region for informatione.
12-13) The Sr.P.M.Faizoba d / P.M. Akborpur H.O,.

14) The Officer Incharge Army Postal Scrvices Record Office
Kanptce A.P.Os w/r to his No. Reg/ CA=11 05/ Ractt/UdP.
At 15/6/870

The SeDeI. Falzaba d cast/Faizabad West/Folzabad South
for immediate rellef of the candidatou workinb under
themn, )
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Circuit .R ench » Luckrow,

IN THE CENTRAL. AD: lmlsmhﬂw: TBIBUNAL /

No.CAT/BKO/Jud/ . date the L

TANo\qﬁ\\\rK)Q_f__LQQQ (jT) | ;/A{/{p
M%‘\W"‘i,}'; .ﬂwf \Q\-b . .&M%Jh. e .Appl icanfc’s.\

é}gg\A ce g~ §4Aﬁ&§(%r..;.;Q;.:.;.;Respondeﬁts
To D < DMQMCWQ\\QQ ’ mw %\m%\f

| LJ‘J:Q,\AM @M) o |
T

hnereas the marglnally ncLed casef1has been tcansferred

*eeceascaunder the provL51Qn of the Adminie
o ,stra&vl*\fé T‘rgo\m?v Act 13 of » 11985 and reglstered in this Tri-
A bunal as above

'vaLt petition No, \* %¥31§53,. The Tribufai'has fixed date

of 19, LIRS e+ +4.«1990,The
.~ of the Court of o ceel 'ne;zgéy Q%w matter,
Ceeeia ...arLélngteK¥ao a if ne ‘appearance ig made
of order dateo . ~on vour pehalf Ly our some one

Passed by, ........».,un _’>ulv authorised to Act and Plead -

Qoooo--'oofouout.-..-o.o.o‘ou.a.. . nyOUI‘ bqhalf

" The maftbr ‘lll be heasrd and dec1dee in ~your
absence Given under My hand ses] ~f “he Tllbunql this ,

e ...doy S S Ve e l990,
23T e




VE TRIBUNAL

Residency L“cknow /
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..: 3 _i‘"‘: “-\)) C (" (({‘ ’(! \: /’( / ("'/r } . J .
A A B
o - / (’/ . (/ €¢ ‘/ . ’ . . : /
e . - e 4 *
y/\u" s s (f ’/’rcf fove,
. _ ; .
7. ( £t Sofel/ /e A |
Wnereas the/ﬁ/rg;nally ncted raséds.has been transfery

by, . - Unde* Tl o Ovision‘of the Adninisty
K3 Y:ibunal[&;g?;%%&‘gf 1005 and Tegist ernd in this T- ibung]
~ B

as above.

/Z:v' ' ert }ﬁi&loﬂ Noy . A? 5‘;,J.ﬂwunal has~fixed date 4f
S e .,

qf loﬂﬁ of the Colrt 1990,  The hearing

oo _.:l .:5‘,.( - " 27 the matt ey, ' ‘ . .
o _ ok 706t é%ﬁgfbér dat ed If ro @ppearasnce ig made on xpur
[P . )v..“/'.‘& >3 + . -
DR ' passed hy hehalf 5y your some one duly authorlded
I / . o to i "nd pLDad on your behalf - ‘
) ‘ . . c . -~ .
in // ‘ : .
The matter Will ta hera anc d“CLdeﬁ in your abSenCe
’ glven upder my hand sex: of 2 Tyiiural thlc' 4/&9 .
day of . ~ 199, - :
S A

+ * -
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